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Present 3 Hon'ble Mr .L.RekePrasad, Adninistr ative Menber

" Hon'ble Ms.Mesca Chibber, Judicial Menber
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For the applicants 3 fr,R.N.Das, counsel
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This MA has been filed on behalf of the raspondents of
04 517/92. 1t is stated that the order of this Tribunal Fassed in
04 517/92 (Annexure M/1) and CPC 66/97 (annexure n/2) have already
bean complied with by thaArespéndonts and tha sane has been explained
in the instant MA, The cgalculation with regard te :plit'duty is
explained ;n pafa 3 and subaoqdnnt p;nagrapha. The order of this
'Tribunal as referred té ébev¢ has already besn fully complied with,
Aanca the prayer on behalf ef the respondents of 0A& 517/92 and cPe

66/97 13 to record the cempliance. In vieu of the above pogition the .,

cempliance is recordad and the Ma stands disposed of with liberty to
fils Froah 0A if still aggrisved by the order of the respondents.

2, The MA therefore stands disposed of,
MEMBER () ' o MEMBER(A)
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